
 Central Administrative Tribunal 
             Principal Bench, New Delhi. 

 
OA-2062/2017 
MA-2252/2017 

 
New Delhi, this the 02nd day of June, 2017. 

 
Hon’ble Mr. Shekhar Agarwal, Member (A) 
Hon’ble Mr. Raj Vir Sharma, Member (J) 
 
  

1. Sh. Kanched Mal, aged 38 years, 
S/o Sh. Sumer Singh, 
R/o-4A, Lakhmi Chand, 
Basti Kondli, Delhi-110096. 
 

2. Sh. Puran Chand, aged 44 years, 
S/o Sh. Govind Ram, 
R/o- F-2 Block 40, Kalyan Vas, 
Delhi – 110091. 
 

3. Sh. Rakesh Beniwal, aged 42 years, 
S/o Sh. Munshi Lal Beniwal, 
R/ F-115, Kondly, Delhi 110096. 
 

4. Sh. Rohtash Kumar, aged 40 years, 
S/o Sh. Harvir Singh, 
R/o 9/141, Khichri Puri, Delhi- 110091. 
 

5. Sh. Rajinder Singh, aged 44 years, 
S/o Sh. Lakhmi Sigh, 
R/o 9/141 Khichri Puri, Delhi-110091. 
 

6. Sh. Jitender Kumar, aged 37 years, 
S/o SH. Bhole Singh, 
R/o E-30, Ganesh Nagar, Delhi-110092. 
 

7. Sh. Pawan Kumar, aged 48 
S/o Sh. Manturi Singh, 
R/o F-3, Block-49, 
Kalyan Vas, Delhi-110091. 
All applicant Group-C   …  Applicants 

 
 (Through Sh. Anmol Pandita) 
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Versus 
 

1. Principal Secretary, Health, 
9th Floor, Delhi Secretariat, 
I.P. Estate, Govt. of NCT of Delhi 
New Delhi-110001. 
 

2. The Director General Health Services, 
F-17, Karkardooma, Govt. of NCT of Delhi, 
Delhi-110032. 
 

3. The Medical Superintendent, 
Dr. Hedgewar Arogya Sansthan, 
Govt. of NCT of Delhi, 
Karkardooma, Delhi-110032.  …  Respondents 

 
 

 ORDER (ORAL) 
 

Mr. Shekhar Agarwal, Member (A) 
 
 MA No. 2252/2017 filed for joining together is allowed. 

OA No. 2062/2017 

The applicants were working with the respondents since 2001 

They were regularised from the year 2008 and are seeking 

regularisation from 2003.  They submitted representations to the 

respondents on 01.09.2010 followed by several reminders.  However, 

the respondents have not taken any decision on the same.  The 

applicants are seeking direction to the respondents to decide their 

representation as early as possible. 

2. In view of the limited prayer made by the applicants, we 

dispose of this OA at the admission stage itself without going into the 

merits of the case and without issuing notices to the respondents 
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with a direction to them to decide the representation of the 

applicants by means of a reasoned and speaking order within a 

period of sixty days from the date of receipt of certified copy of this 

order.   

 

(Raj Vir Sharma)          (Shekhar Agarwal)                                                                      
     Member (J)           Member (A) 
  
/ns/ 
 

 

 

 

 

 


